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RAJYA SABHA
Wednesday, the 7th August, 2019/16th Shravana, 1941 (Saka)

The House met at eleven of the clock, 
MR. CHAIRMAN in the Chair.

OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, I rise in deep sorrow and with a heavy heart 
to inform the House of the sudden demise of Shrimati Sushma Swaraj, a former 
Member of Rajya Sabha, and former Union Minister, last night.

Destiny has snatched an assuring and contagious smile from our midst.

She was a Member of this House for three terms — from April, 1990 to April, 
1996; from April, 2000 to April, 2006; and again from April, 2006 to May, 2009. 
She was also elected four times to the Lok Sabha in 1996, 1998, 2009 and 2014. 
She was first elected to the Haryana Legislative Assembly in 1977.

As Union Minister, she held the important portfolios of External Affairs, Health 
and Family Welfare, Parliamentary Affairs and Information and Broadcasting and 
acquitted herself admirably winning acclaim across political spectrum.

As a legislator and Minister in the Union and Haryana Governments, and with 
her commitment and devotion to the cause of the people and the country in her four 
decade long stint in public life, Shrimati Sushma Swaraj emerged as a role model.

As a Minister of External Affairs, she imparted a human touch to that Ministry 
by being in the forefront of rescuing Indians in distress in several parts of the world. 
She had come to be known as the most accessible Minister, which speaks of her 
concern for and commitment to the people.

Shrimati Swaraj had several firsts to her credit.

She was the youngest Minister at the age of 25 years in the Haryana Government 
in 1977.

She was the first woman to be the Leader of the Opposition in Lok Sabha.

She was also the first woman Outstanding Parliamentarian.
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Shrimati Swaraj was the first woman Chief Minister of Delhi in 1998.

From the youngest Minister, she rose to become the first full time Minister of 
External Affairs under the present Prime Minister, Shri Narendra Modi.

Born on February 14, 1952 in Ambala Cantonment in Haryana, the 67 year 
old Shrimati Swaraj studied Law in Punjab University. The call of direct service to 
the people drew her into public life. She participated in the movement led by late 
Shri Jaiprakash Narayan and was elected to the Haryana Legislative Assembly after 
the Emergency in 1977. Since then, she took up several electoral challenges with a 
smile, demonstrating grit and grace, both in victory and defeat.

Shrimati Sushma Swaraj was a very effective orator with equal felicity in both 
Hindi and English languages, and left an inerasable imprint of her, both within and 
outside the Parliament.

A couple of hours before she breathed her last, her public message, after Lok 
Sabha passed the Bill related to Jammu and Kashmir yesterday, was, and I quote; 
“I was waiting to see this day in my life-time.” This clearly demonstrated her 
commitment for ‘One India-One Constitution’.

The untimely demise of Shrimati Swaraj was a personal loss to me.

She was like my sister who always addressed me as ‘Anna’ (elder brother).

She was a regular at family and cultural events at my residence for a long 
time. Every year, on the occasion of Raksha Bandhan, she used to tie ‘Rakhi’ on 
my hand. I would be missing this honour this year. This year, as usual, I wanted to 
go to her house to tie Rakhi. She telephoned to me saying, ‘please don’t come.’ I 
said, ‘why’? She said, ‘now, you are the Vice-President of the country. You are not 
supposed to come to my house. I will come to your house and get the Rakhi tied.’ 
So, she came and then tied the Rakhi. I have lost a valuable sister in her demise, 
which is an irreparable loss to me.

Shrimati Sushma Swaraj was grace, grit, affection, amiability and ability 
personified. In her untimely demise, the nation has lost an able administrator, an 
effective parliamentarian, and a true voice of the people. She always dreamt of an 
India at its highest glory.

I hope the words and deeds of this exemplary leader will continue to inspire 
all those in public life.

We deeply mourn the passing away of Shrimati Sushma Swaraj.
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I request Members to rise in their places and observe silence as a mark of 
respect to the memory of the departed.

(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved 
family our sense of profound sorrow and deep sympathy.

————

MESSAGES FROM LOK SABHA

(I) The Jammu and Kashmir Reorganisation Bill, 2019

(II) The Jammu and Kashmir Reservation (Second Amendment) Bill, 2019

SECRETARY-GENERAL: Sir, I have to report to the House the following messages 
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:–

(I)

“In accordance with provisions of rule 120 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am directed to inform you that Lok 
Sabha, at its sitting held on the 6th August, 2019, agreed without any 
amendment to the Jammu and Kashmir Reorganisation Bill, 2019, which 
was passed by Rajya Sabha at its sitting held on the 5th August, 2019.”

(II)

“I am directed to inform you that on 6th August, 2019, the Minister in charge 
of the Jammu and Kashmir Reservation (Second Amendment) Bill, 2019, 
which was passed by Rajya Sabha on the 5th August, 2019 and laid on the 
Table of Lok Sabha on the same day, proposed that the Rajya Sabha will 
be requested to permit withdrawal of the Bill, to which the House agreed.”

————

GOVERNMENT BILL

Regarding Withdrawal of the Jammu and Kashmir Reservation 
(Second Amendment) Bill, 2019 in Lok Sabha

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS 
(SHRI G. KISHAN REDDY): Mr. Chairman, Sir, I have a request to make. The 
Jammu and Kashmir Reservation (Second Amendment) Bill, 2019, was passed by 
Rajya Sabha on the 5th August, 2019 and I laid it on the Table of the Lok Sabha on 
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the same day. However, on 6th August, 2019, a request was made to the Lok Sabha 
that permission may be granted to withdraw the Jammu and Kashmir Reservation 
(Second Amendment) Bill, 2019. The Lok Sabha has already agreed to the request 
of the hon. Home Minister regarding the withdrawal of the Bill. Therefore, I request 
that the leave may be granted to the Lok Sabha to withdraw the Jammu and Kashmir 
Reservation (Second Amendment) Bill, 2019, as passed by the Rajya Sabha.

MR. CHAIRMAN: The issue is that the Jammu and Kashmir Reservation (Second 
Amendment) Bill, 2019, which was passed by Rajya Sabha on 5th August, 2019, 
transmitted to Lok Sabha, needs to be withdrawn by the Government. The proposal 
of the Minister for withdrawal has already been agreed to by the Lok Sabha on 6th 
August, 2019 and a message to this effect has been reported.

Does the House agree to the leave being granted to withdraw the Jammu and 
Kashmir Reservation (Second Amendment) Bill, 2019 in Lok Sabha?

(No hon. Member dissented)

MR. CHAIRMAN: I presume that the House agrees for the withdrawal of the 
Jammu and Kashmir Reservation (Second Amendment) Bill, 2019 in Lok Sabha as 
it has become redundant after the passage of the other Bill.

MR. CHAIRMAN: Hon. Members, today is the last day of the current Session of 
Rajya Sabha. Except one legislation, which is very important because of the Centenary 
year of Jalianwala Bagh, I have decided to adjourn the House after the passage of 
the Bill relating to this is over, both as a mark of respect to the departed leader as 
also because we have completed our Business. The concerned Culture Minister may 
move it now. It has been agreed to pass it without discussion.

The Jallianwala Bagh National Memorial (Amendment) Bill, 2019

संस क्ृ ति मंत्रालय ्े रराजय मंत्री और पय्यटन मंत्रालय ्े रराजय मंत्री (श्री प्रहलराद ससह पटेल): 
आदरणीय सभापति महोदय, मैं प्रसिाव करिा हँू:–

“तक जतिया ंवािाबाग राष्ट्ीय समारक अतितियम, 1951 का और सशंोिि करिे के तिए 
तविेयक पर, िोक सभा द्ारा पातरि रूप में, तवचार तकया जाए।”

MR. CHAIRMAN: As there is a broad consensus not to have discussion... 
SHRI ANAND SHARMA: Sir, at least, the Minister may explain what the Bill 
is about.

[Shri G. Kishan Reddy]
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श्री प्रहलराद ससह पटेल: सभापति महोदय, जतिया ंवािा बाग राष्ट्ीय समारक (संशोिि) 
तविेयक, 2019 में िीि बहुि छोटे सशंोिि हैं।

1. इस अतितियम का सतंषिप्त िाम जतिया ंवािा बाग राष्ट्ीय समारक (सशंोिि) अतितियम, 
2019 है।

2. जतिया ंवािा बाग राष्ट्ीय समारक अतितियम, 1951 (तजसे इसमें इसके पश्चात् मूि 
अतितियम कहा गया है) की िारा 4 की उपिारा 1 में,–

(i) खंड (ख) का िोप तकया जाएगा; तजसमें पाटटी तवशेष के अधयषि को designate 
तकया गया था।

(ii) खंड (घ) के सथाि पर निमितितखि खंड रखा जाएगा, अथथात्:–

“(घ) िोक सभा में इस रूप में मानयिाप्राप्त तवरोिी दि का िेिा या जहा ं 
ऐसा कोई तवरोिी दि का िेिा िहीं है, वहा ं उस सदि में सबसे बडे एकि 
तवरोिी दि का िेिा;”

3. मूि अतितियम की िारा 5 में निमिनिखत परंिुक अंि:सथातपि तकया जाएगा, अथथात्:–

“परंिु केनद्ीय सरकार द्ारा िारा 4 की उपिारा (1) के खंड (छ) के अिीि 
िामतिददेतशि तकसी नयासी की पदावति को पा ंच वष्ष की अवति के अवसाि से पहिे 
समाप्त तकया जा सकेगा।”।

माििीय सभापति महोदय, ये छोटे-छोटे िीि सशंोिि हैं। चूतंक यह जतिया ंवािा बाग का 
शिाबदी वष्ष है, इसतिए जो वष्ष 2006 में सशंोिि हुआ था, वैसे भी उसमें जो प्रिाि मंत्ी होंगे, व े
इसके अधयषि होंगे। इसमें कलचर तमतिसटर हैं और िेिा प्रतिपषि के सबंिं में मैं आज जो अमेंडमेंट 
िेकर आया हंू तक यतद सखंया पूरी िहीं है, मानयिा िहीं है िो सबसे बडे दि का जो िेिा होगा, 
वह उसके सथाि पर होगा। उसके बाद वहा ं के मुखय मंत्ी, वहा ं के राजयपाि और भारि सरकार 
के द्ारा nominated िीि सदसय होंगे, उिके काय्षकाि को पहिे 5 वष्ष पतरभातषि तकया गया 
था, उसकी जगह पर सशंोिि है तक उसको उससे पहिे समाप्त तकया जाए। कुि तमिाकर यह 
एक राष्ट्ीय अवसर है। जब हम शािाबदी वष्ष में बठेै हैं, िो मुझे िगिा है तक इि ससंथाओं का 
पूरी िरह से राष्ट्ीयकरण होिा चातहए। इस िािे ये छोटे सशंोिि आपके माधयम से इस सदि 
के सामिे हैं। मैं तिवदेि करंूगा तक इसको सव्षसममति से पातरि करें।

The question was proposed.

SHRI MADHUSUDAN MISTRY (Gujarat): Yes, the Minister must tell us why 
he is bringing this Bill.

श्री सभरापति: आिनद शमथा जी।

श्री आननद शममा (तहमाचि प्रदेश): हम आज के तदि तकसी भी िरह की ऐसी चचथा िहीं 
चाहिे, तजससे सदि के आतखरी तदि कोई भी कटुिा हो। मैं िहीं समझिा और मेरे दि की भी 
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यही राय है तक आज कोई ऐसी आवशयकिा िहीं थी, तक इस तबि को अंतिम तदि िािा ज़रूरी 
था। भारि की आज़ादी के सगं्ाम के साथ, जतिया ंवािा बाग हतयाका ंड के साथ राष्ट् की भाविाएं 
जुडी हैं, जो बडे महतव की बाि है। माििीय प्रिाि मंत्ी जी भी इस सदि में मौजूद हैं। यह पूरे 
देश के तिए सुििा और जाििा ज़रूरी है तक तजनहोंिे सघंष्ष तकए, हमारे जो भी िेिा शहीद हुए, 
राजिैतिक दि, वयवसथा आतद, उिका समरण और उिका िमि राष्ट् का कि्षवय है। आज वष्ष 
2019 में जब हम शिाबदी की बाि कर रहे हैं, िो हम वष्ष 1919 को िहीं भिू सकिे। यह एक 
वासितवकिा है तक उस समय राष्ट्ीय आंदोिि का िेिृतव भारिीय राष्ट्ीय का ंगे्स िे तकया था, 
उसको सवीकार करिे में कोई सकंोच िहीं होिा चातहए, ि ही कोई ऐसा सशंोिि होिा चातहए। 
सरकार को बडपपि तदखािा चातहए, यह एक ट्सट की बाि है। मैं आज भी इस बाि को कहिा 
हंू तक देश के तिए ये चीजें अचछी िहीं हैं। अगर हम हर चीज़ पर िकीर खीचें और इस िरह 
की बाि, जो ऐतिहातसक िथय और सतय दोिों हों, उिको हम आिे वािी पीत़ियों िक ि जािे 
दें और जब 100 साि मिाए जाएं, जब पूरे देश की िरफ से 100 साि मिाए जाएं, िो उस 
100 साि को मिािे में तजस दि िे राष्ट्ीय आंदोिि की अगुवाई की हो, उसको बाहर करिा-मैं 
समझिा हंू तक इस पर पुिर्वचार होिा चातहए। इसके अतितर क्त अममबका जी कुछ कहिा चाहिी हैं।

श्री सभरापति: आपिे बोि तदया है, और कया बोििा है?...(वयवधरान)...सब िोगों को चचथा 
करिी है िो कीतजए, no problem. ...(Interruptions)...He is also from Punjab. The point 
is, if you want to have a normal discussion, it is okay.

SHRI PARTAP SINGH BAJWA (Punjab): We must have a discussion on this. 
Don’t allow this to be passed like this. Our sentiments are there. सर, पजाब वािों 
के साथ हमारे sentiments हैं। Give us time to discuss. Sir, this is unfortunate. Our 
sentiments are with them. हमारी कुबथािी है।

MR. CHAIRMAN: My point is, if you want to have a discussion, then it has 
to be taken up in the next Session only.

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL 
AND THE MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, I have discussed 
with many party leaders.

MR. CHAIRMAN: This is the Centenary year.

SHRI PRALHAD JOSHI: Sir, this being the Centenary Year, I appeal to them 
that let us pass this Bill. There is a provision in the Bill that when there is no 
Leader of Opposition in the Lok Sabha, the leader of the single largest opposition 
party will be in the Trust. ...(Interruptions)...

SHRIMATI AMBIKA SONI (Punjab): No, no. ...(Interruptions)...

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): No, Sir. ...(Interruptions)...

[श्ी आिनद शमथा]
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SHRI PARTAP SINGH BAJWA: No, Sir. ...(Interruptions)...

SOME HON. MEMBERS: No, no. ...(Interruptions)...

SHRI PRALHAD JOSHI: Sir, let me complete. ...(Interruptions)... I am making 
an appeal. ...(Interruptions)... Hon. Chairman has requested you that after passing 
of this Bill, he would to adjourn the House sine die. ...(Interruptions)...Sir, let me 
complete. ...(Interruptions)...

SHRI PARTAP SINGH BAJWA: Sir, I want to say something on this. 
...(Interruptions)...

SHRI PRALHAD JOSHI: At least, you listen to my appeal. ...(Interruptions)...

PROF. M. V. RAJEEV GOWDA (Karnataka): Why have you brought this Bill 
now? ...(Interruptions)...

SHRI PRALHAD JOSHI: Sir, at least, you listen to my appeal. ...(Interruptions)...

MR. CHAIRMAN: I have not permitted anybody else. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Why has he brought it now? ...(Interruptions)...
What is the hurry to bring it now? ...(Interruptions)...

MR. CHAIRMAN: He has made the point. ...(Interruptions)...

SHRI PRALHAD JOSHI: We have no other intention. ...(Interruptions)... Session 
was supposed to run up to evening 5 o’clock or 6 o’clock. ...(Interruptions)...That 
is why I appeal to you. ...(Interruptions)...

श्री रराज बबबर (उत्तराखंड): आप िोग पयार से बोतिए। ...(वयवधरान)...

MR. CHAIRMAN: Parliamentary Affairs Minister, some of them are not willing. 
Then, what to do? ...(Interruptions)...

SHRI PRALHAD JOSHI: Sir, in that case, let us discuss and vote it. 
...(Interruptions)...There is no other option. ...(Interruptions)...

SHRI B. K. HARIPRASAD (Karnataka): Sir, you are editing the history! 
...(Interruptions)...

MR. CHAIRMAN: Then, we will go by today’s Agenda. ...(Interruptions)... 

SHRI PRALHAD JOSHI: Sir, we had requested. ...(Interruptions)... 

SHRIMATI AMBIKA SONI: Sir, we want discussion on this. ...(Interruptions)...
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SHRI RIPUN BORA (Assam): Why have you brought this Bill now? 
...(Interruptions)...

SHRI PRALHAD JOSHI: Madam Ambika Soniji, please listen to me for a 
minute. ...(Interruptions)... We had requested many leaders. ...(Interruptions)...Please 
listen to me. ...(Interruptions)... I am requesting you to listen to me for a minute. 
...(Interruptions)...

श्री सभरापति: सब िोग ऐसे पयार से ही बाि कीतजए। ...(वयवधरान)...

SHRI PRALHAD JOSHI: Sir, this is the Centenary Year. We have to reconstitute 
the Trust and many Trustees have to be nominated. The tenure of the Trust has already 
been expired. There are so many issues. We want to reconstitute it. ...(Interruptions)... 
Let me complete. ...(Interruptions)... Let me complete. We have to reconstitute the Trust. 
...(Interruptions)... And, for reconstitution, we have to pass this Bill. ...(Interruptions)... 
So, I appeal to you to pass this Bill. We will have another Session in November. 
...(Interruptions)...Please listen to me. ...(Interruptions)... We will be having one more 
Session in November. We can have a full-fledged discussion on Jallianwala Bagh. 
...(Interruptions)... So, I appeal to them to pass this Bill. ...(Interruptions)... After 
that, as per your appeal, we can adjourn the House. ...(Interruptions)...

MR. CHAIRMAN: Ram Gopalji. बाकी िोग भी बिाइए। ...(Interruptions)... I have 
to take a view either way. ...(Interruptions)...

प्ररो. रराम गरोपराल यरादव (उत्तर प्रदेश): सभापति महोदय, मैंिे आज प्रारभ में ही आपसे कहा 
था तक श्ीमिी सुषमा जी का तििि हो गया है और हम सब िोग दुखी हैं। सदि में ऐसी कोई 
बाि िहीं होिी चातहए जो acrimonious हो। िेतकि, यह जो तबि है, इसमें मेरी वयतक्तगि 
राय यह है तक तकसी भी ट्सट का या तकसी institution का जो office-bearer हो, वह हमेशा  
ex-officio ही होिा चातहए। सर, ि कोई वयतक्त permanent Prime Minister रहेगा और ि ही 
कोई वयतक्त permanent Leader of Opposition रहेगा। जब जो उस समय रहेंगे, िब व े उसके 
अधयषि होंगे, यही वयवसथा इसमें की गई है।

MR. CHAIRMAN: Misraji, do you want to say something?

श्री सिरीश चनद्र तमश्रा (उत्तर प्रदेश): सभापति महोदय, अभी प्रो. राम गोपाि यादव जी िे 
जो कहा है, हम उससे सहमि हैं।

MR. CHAIRMAN: Derekji. Let us confine to this only.

SHRI DEREK O’BRIEN (West Bengal): Sir, there are only three options available 
from what I have heard. One is, we do not take up the Bill today. The second one 
is, we take up the Bill, have discussion and pass it. And, the third one is: Is there 
a third option? ...(Interruptions)...
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SHRI PARTAP SINGH BAJWA: Sir, I wish to say something. ...(Interruptions)...
Sir, give me an opportunity to say something. ...(Interruptions)...

MR. CHAIRMAN: Leaders of all parties are being given an opportunity. Your 
leader has also been given an opportunity. ...(Interruptions)...If there is discussion, 
you will get an opportunity. If it is not there and there is consensus, then there 
ends the matter. ...(Interruptions)...

SHRI PRASANNA ACHARYA (Odisha): Sir, the nation is mourning today due 
to death of Sushmaji and the nation should not witness acrimony in the House 
today itself. Therefore, my appeal is that all these things should be avoided today. 
Either we pass the Bill, or, as suggested by Mr. Derek, we should defer it for 
the next session. Or, if you want to pass it, you pass it without any discussion. 
...(Interruptions)...Thank you.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, we are mourning and we have 
a kind of solemn atmosphere here. And, Sir, nothing should be done which is going 
to disturb or violate such situation. If you defer it, it will be fine. Thank you.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, in view of the sad 
demise of Sushma Swarajji and also keeping in view the importance of the centenary 
year of Jallianwala Bagh, I am of the view that this Bill should be passed without 
discussion.

MR. CHAIRMAN: Now, Shri T. K. Rangarajan. Just give your viewpoint. We 
are not discussing the merits here.

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, today we are mourning the 
passing away of Shrimati Sushma Swarajji. This morning, I went to her house also. 
She was very close to me. So, I think, we should not pass any Bill today. We can 
postpone this Bill to the next Session. We have to discuss about what had happened 
in the Jallianwala Bagh.

MR. CHAIRMAN: Discussion on Jallianwala Bagh is different. And, this Bill 
is different.

Now, Shri T. K. S. Elangovan.

SHRI T. K. S. ELANGOVAN (Tamil Nadu): Sir, I also concur with my 
colleagues that, in this situation, there need not be any acrimony among Members. 
So, it would be better not to take up the Bill today. It can be postponed to the 
next Session.
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THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, I 
was not present here, but I strongly feel that this is not an occasion to take up this 
Bill. We are mourning the sad demise of one of the tallest leaders of the country, 
Sushma Swarajji. And, we are all together in that mourning. It is sad news for all 
of us, whether it is this side or that side or the centre.

There should not be any fight on such an occasion. I think, when we are not 
going to have any other Business, we can defer this Business to the next Session. 
I think, heaven is not going to fall in the next two-three months. My submission 
would be to the hon. Prime Minister also that, at least, we should not fight today 
on such an issue. It will not give good impression outside the House.

तवतध और नयराय मंत्री; संचरार मंत्री िथरा इलेक्ट्रॉतन्री और सूचनरा प्ररौद्रोतग्री मंत्री  
(श्री रतवशं्र प्रसराद): सभापति महोदय, आज का तदि वदेिा का है, पीडा का है। मैं सदि 
के तवचारों से तबलकुि सहमि हंू। जैसा माििीय ससंदीय काय्ष मंत्ी जी िे बिाया है तक यह 
जतिया ंवािा बाग का शिाबदी वष्ष है। 1919 में जतिया ंवािा बाग की जो त्ासदी हुई थी, उससे 
पूरा राष्ट् आक्ोतशि हुआ था। उस आक्ोश को हम इस शिाबदी वष्ष में प्रकट करिा चाहिे हैं 
और इसमें पूरा देश शातमि है। जैसा अभी कहा गया है, जो का ंगे्स पाटटी की भतूमका रही है, 
उसे देश िे देखा है और दुतिया िे भी देखा है, हम सभी िे देखा है, िेतकि तकसी बडी पाटटी 
की बडी भतूमका के तिए एक composition को िेकर उसको जोडा जाए, यह सोचिे की बाि 
है। ...(वयवधरान)...

श्री प्रिराप ससह बराजवरा: सर, ...(वयवधरान)...

्ुमराररी शैलजरा: यह तकसिे कहा है...(वयवधरान)...

श्री सभरापति: पिलीज़, मैंिे अभी तकसी को बोििे का मौका िहीं तदया। The Leader of the 
Opposition has spoken. …(Interruptions)…

्ुमराररी शैलजरा (हतरयाणा): सर, यह गिि कहा गया है...(वयवधरान)...

श्री सभरापति: यह गिि है या सही है, यह हम िय करेंगे। उनहें अपिा view बिािे दीतजए, 
इसमें कया बाि है?

श्री रतव शं्र प्रसराद: सर, इस शिाबदी वष्ष के महतव को देखिे हुए, आज के तदि मैं सदि 
से आग्ह करंूगा तक इसको पास तकया जाए, िेतकि िवमबर के समय में इस जतिया ंवािा बाग 
के तवषय पर वयापक चचथा हो, हम इसके तिए पूरी िरह से िैयार हैं।

MR. CHAIRMAN: They are not ready for it. …(Interruptions)… I don’t 
want any other discussion. They are not ready. The Congress Party is not ready. 
...(Interruptions)... Do you want to say what I have to say? ...(Interruptions)...

SHRI T. K. RANGARAJAN: Nobody is saying that, Sir. …(Interruptions)…
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MR. CHAIRMAN: I have not named anybody. …(Interruptions)… If you 
Members want to talk like this, I want to leave it. I don’t want to do anything. …
(Interruptions)…

AN HON. MEMBER: Please continue, Sir. …(Interruptions)…

MR. CHAIRMAN: Some Members think that they are superior and above 
Chairman and want to go on making running commentary, in spite of the Leaders 
having spoken in the beginning itself. I leave it to them. Fine enough. Let the country 
watch them. Let the live telecast also be on. I already have a feeling inside. It is 
my fault; I should have held a ballot. I was told that the matter has been discussed 
with all the parties and they all, including the Congress Party, are agreed to pass 
it without discussion. …(Interruptions)… If you want to have further discussion, I 
leave it to you. Raviji, do you want to say something else? You were talking about 
the other Bill. What is that?

SHRI RAVI SHANKAR PRASAD: The other Bill is a very small Bill, Sir. We 
are increasing the number of Supreme Court Judges by only three. …(Interruptions)… 
It had been done in the past also. We can take a larger issue of discussion on the 
Judiciary later on. I am open to that. But, this simple Bill for increasing the number 
of Supreme Court Judges by just three more…(Interruptions)…

MR. CHAIRMAN: Please hear him. If you have a different view, you can 
speak later on.

SHRI RAVI SHANKAR PRASAD: Even my friends from the Opposition know 
this. Earlier, it was 13. Then, it was raised to 17.

MR. CHAIRMAN: Don’t go into details. What is your plea?

SHRI RAVI SHANKAR PRASAD: Sir, my plea is that it is a simple Bill, just 
to add three more numbers to the Supreme Court Judges. It may be passed by the 
House.

MR. CHAIRMAN: Is there agreement?

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, 
we have no objection as far as the increase of three more numbers to the Supreme 
Court Judges is concerned. It is a welcome step. But this is also a matter on which 
the Members of Parliament would like to discuss. We normally don’t discuss the 
Judiciary here. So, you get a time once in six years or once in a decade or may 
be once in 20 years when the Judiciary per se can be discussed. As far as increase 
in the number of judges is concerned, the Congress Party is with the Government. 
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We are not against it. But, then, we have a huge battery of lawyers this side and 
that side. We would also like to know what is happening in the Judiciary, how it 
is functioning and how it can be further improved. So, otherwise, standalone, you 
can never discuss about the Judiciary, its functioning, etc.

MR. CHAIRMAN: Right. For the information of the hon. Members, I think, I 
have already made an announcement in the House that the hon. Speaker of the Lok 
Sabha has already declared this as a Money Bill. You know what will happen to this 
Bill. Whether we agree or disagree, what will happen, you all know of it. So, I don’t 
want to make any further comments. I hope the Law Minister will understand this.

SHRI GHULAM NABI AZAD: Sir, can you allow one or two Members to 
speak on this?

MR. CHAIRMAN: I have no problem. But, then, they will say, who are those 
one or two? Why those parties only? Nowadays, that is the system.

SHRI GHULAM NABI AZAD: Sir, nobody will. …(Interruptions)...

SHRI RAVI SHANKAR PRASAD: If the hon. LoP allows me, we are also 
proposing in the Bill that the expenditure on three hon. judges, the additional 
numbers, which comes to ` 6,81,54,528, is to be drawn from the Consolidated Fund 
of India. This is a textbook Money Bill. But, I want to assure from my side, if the 
hon. Chairman agrees for a discussion on the working of Judiciary or law, we can 
have it in November. I am willing for that. If you don’t pass this Bill today, even 
otherwise, it will be deemed to have been passed. ...(Interruptions)...

SHRI GHULAM NABI AZAD: If that be so, if the hon. Minister is ready to 
discuss, on some other occasion, the functioning and working of Judiciary, of course, 
within the contours of the Constitution; we are not, or nobody here is, for abusing 
the Judiciary, or, the Supreme Court, for that matter. Now, with an assurance from 
the Minister, we can have it some other time in the next Session.

SHRI RAVI SHANKAR PRASAD: Sir, I said, ‘subject to rule’.

MR. CHAIRMAN: Good. Anyway, if the Government is willing, the Chair will 
take a decision.

SHRI RAVI SHANKAR PRASAD: Okay, Sir.

SHRI SATISH CHANDRA MISRA: Sir, you are increasing it to 33. I have only 
one request, which I have been repeatedly making earlier also, that please consider 
the representation of the Scheduled Castes in this.

[Shri Ghulam Nabi Azad]
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MR. CHAIRMAN: Right.

SHRI SATISH CHANDRA MISRA: Please do that. We are suffering because 
of that.

MR. CHAIRMAN: Hon. Leader of the House.

सभरा ्े नेिरा (श्री थरावरचनद गहलरोि): सभापति महोदय, जैसातक ससंदीय काय्ष मंत्ािय 
में राजय मंत्ी और ससंदीय काय्ष मंत्ी जी िे बिाया है, जतिया ंवािा बाग राष्ट्ीय समारक तबि 
अतयतिक महतवपूण्ष तबि है और उसे अगर आज ही तबिा चचथा के पातरि कर तदया जाए, िो 
बहुि अचछा होगा। इसके साथ-ही-साथ, आदरणीय रतव शंकर प्रसाद जी सुप्रीम कोट्ष में िीि 
जजों की सखंया ब़िािे के सबंिं में तबि िा रहे हैं। इि दोिों तबिों को यतद तबिा चचथा के पातरि 
कर तदया जाए, िो अचछा होगा।

श्री सभरापति: वह हो गया। The Judges’ Bill, either we discuss it or not discuss, 
whether we approve it or not, is going to become a law. But, I am happy the Leader 
of the Opposition has understood the spirit and others are also supporting that we 
will have a discussion later. The Government is willing to have the discussion on 
Judiciary in November. That will be taken up at an appropriate time. So, the Bill 
can be moved and passed. Hon. Law Minister.

The Supreme Court (Number of Judges) Amendment Bill, 2019

THE MINISTER OF LAW AND JUSTICE; THE MINISTER OF COMMUNICATION 
AND THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY 
(SHRI RAVI SHANKAR PRASAD): Sir, I move:

 That the Bill further to amend the Supreme Court (Number of Judges) Act, 
1956, as passed by Lok Sabha, be taken into consideration.

The question was put and the motion was adopted.

MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of 
the Bill.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI RAVI SHANKAR PRASAD: Sir, I move:

 That the Bill be returned.

The question was put and the motion was adopted.

————
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MR. CHAIRMAN: The Papers to be laid on the Table.

PAPERS LAID ON THE TABLE

MoU Between Government of India Ministry of Textiles and Central Cottage 
Industries Corporation of India

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT AND THE 
MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): Sir, I lay on the 
Table, a copy (in English and Hindi) of the Memorandum of Understanding between 
the Government of India (Ministry of Textiles) and the Central Cottage Industries 
Corporation of India Limited, for the year 2019-20.

[Placed in Library. See No. L.T. 669/17/19]

Annual Report and Accounts of North Eastern Institute of Folk Medicine, 
Pasighat for the year 2017-18 and related papers.

सवरास्थय और पतरवरार ्लयराण मंत्रालय में रराजय मंत्री (श्री अश्विनी ्ुमरार चरौबे): महोदय, 
मैं श्ी श्ीपद यसो िाईक की ओर से निमिनिनखत पत्ों की एक-एक प्रति (अंगे्ज़ी िथा तहनदी 
में) सभा पटि पर रखिा हँू:–

(a) Annual Report and Accounts of the North Eastern Institute of Folk Medicine, 
Pasighat, Arunachal Pradesh, for the year 2017-18, together with the Auditor’s 
Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at 
(a) above. [Placed in Library. See No. L.T. 671/17/19]

Notifications of the Department of Personnel

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF 
NORTH EASTERN REGION; THE MINISTER OF STATE IN THE PRIME 
MINISTER’S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCE AND PENSION; THE MINISTER OF STATE 
IN THE DEPARTMENT OF ATOMIC ENERGY AND THE MINISTER OF STATE 
IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): Sir, I lay on the 
Table, under sub-section (2) of Section 3 of the All India Services Act, 1951, a 
copy each (in English and Hindi) of the following Notifications of the Ministry of 
Personnel, Public Grievances and Pensions (Department of Personnel and Training):—

(1) G.S.R. 457 (E), dated the 16th May, 2018, publishing the All India Services 
(Death-Cum-Retirement-Benefits) Amendment Rules, 2018, along with delay 
statement.
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(2) G.S.R. 412 (E), dated the 7th June, 2019, publishing the All India Services 
(Death-Cum-Retirement-Benefits) Amendment Rules, 2019.

[Placed in Library. See No. L.T. 729/17/19]

I. Notifications of the Ministry of Civil Aciation

II. MoU between Department of Commerce and MMTC 2019-20

THE MINISTER OF STATE OF THE MINISTRY OF HOUSING AND URBAN 
AFFAIRS; THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION 
AND THE MINISTER OF STATE IN THE MINISTRYH OF COMMERCE AND 
INDUSTRY (SHRI HARDEEP SINGH PURI): Sir, I lay on the Table:—

I. A copy each (in English and Hindi) of the following Notifications of the 
Ministry of Civil Aviation, under Section 14A of the Aircraft Act, 1934, 
along with Explanatory Note:—

(1) G.S.R. 333 (E), dated the 4th April, 2018, publishing the Aircraft (First 
Amendment) Rules, 2018.

(2) G.S.R. 555 (E), dated the 13th June, 2018, publishing the Aircraft 
(Second Amendment) Rules, 2018.

(3) G.S.R. 1096 (E), dated the 9th November, 2018, publishing the Aircraft 
(Seventh Amendment) Rules, 2018.

[Placed in Library. See No. L.T. 730/17/19]

II. A copy (in English and Hindi) of the Memorandum of Understanding between 
the Government of India (Department of Commerce, Ministry of Commerce 
and Industry) and the MMTC Limited, for the year 2019-20.

[Placed in Library. See No. L.T. 672/17/19]

MoU Between Ministry of Shipping and S.C.P.

THE MINISTER OF STATE OF THE MINISTRY OF SHIPPING; AND THE 
MINISTER OF STATE IN THE MINISTRY OF CHEMICAL AND FERTILIZERS 
(SHRI MANSUKH L. MANDAVIYA): Sir, I lay on the Table, a copy (in English 
and Hindi) of the Memorandum of Understanding between the Government of  
India (Ministry of Shipping) and the Shipping Corporation of India Ltd., for the year 
2019-20.

[Placed in Library. See No. L.T. 563/17/19]
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I. Notifications of the Ministry of Health and Family Welfare;

II. Annual Report and accounts of HSCC India Ltd. (2017-18) and related 
papers

सवरास्थय और पतरवरार ्लयराण मंत्रालय में रराजय मंत्री (श्री अश्विनी ्ुमरार चरौबे): महोदय, 
मैं निमिनिनखत पत् सभा पटि पर रखिा हँू:–

I. 1. A copy (in English and Hindi) of the Ministry of Health and Family 
Welfare, Notification F. No. 22-10/NUID/2014-INC, dated the 7th May, 
2019, publishing the Indian Nursing Council (Nurses Registration & 
Tracking System) Regulations, 2019, under sub-section (3) of Section 
16 of the Indian Nursing Council Act, 1947.

[Placed in Library. See No. L.T. 600/17/19]

2. A copy each (in English and Hindi) of the following Notifications of 
the Ministry of Health and Family Welfare (Department of Health and 
Family Welfare), under Section 38 of the Drugs and Cosmetics Act, 
1940:—

(1) G.S.R. 153 (E), dated the 26th February, 2019, publishing the Drugs 
and Cosmetics (Fourth Amendment) Rules, 2019.

(2) G.SR. 186 (E), dated the 7th March, 2019, publishing the Drugs 
and Cosmetics (Fifth Amendment) Rules, 2019.

(3) G.S.R. 205 (E), dated the 8th March, 2019, publishing the Drugs 
and Cosmetics (Sixth Amendment) Rules, 2019.

(4) G.S.R. 213 (E), dated the 11th March, 2019, publishing the Drugs 
and Cosmetics (Seventh Amendment) Rules, 2019.

(5) G.S.R. 224 (E), dated the 19th March, 2019, publishing the Medical 
Devices (Second Amendment) Rules, 2019.

(6) G.S.R. 227 (E), dated the 19th March, 2019, publishing the New 
Drugs and Clinical Trials Rules, 2019.

(7) G.S.R. 318 (E), dated the 22nd April, 2019, publishing the Medical 
Devices (Third Amendment) Rules, 2019.

[Placed in Library. See No. L.T. 674/17/19]

II. (1) A copy each (in English and Hindi) of the following papers, under 
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Thirty-fifth Annual Report and Accounts of the HSCC (India) Limited, 
NOIDA, Uttar Pradesh, [a subsidiary of NBCC (India) Limited], for 
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the year 2017-18, together with the Auditor’s Report on the Accounts 
and the comments of the Comptroller and Auditor General of India 
thereon.

(b) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in laying 
the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 673/17/19]

I. Notification of the Ministry of Social Justice and Empowerment

II. Annual Reports and Accounts of Shree Ramana Maharishi Academy for 
Blind; Social Welfare Centre; Devnar Foundatio for the Blind, Manasika 
Vikasa Kendran, Uma Education of and Technical Society, Sneha Society 
for rural recounstruction and related papers

सरामरातज् नयराय और अतध्रातरिरा मंत्रालय में रराजय मंत्री (श्री क्ृ षण पराल): महोदय, मैं 
निमिनिनखत पत् सभा पटि पर रखिा हँू:–

I. A copy (in English and Hindi) of the Ministry of Social Justice and 
Empowerment (Department of Empowerment of Persons with Disabilities), 
Notification No. G.S.R. 209 (E), dated the 11th March, 2019, publishing the 
Rights of Persons with Disabilities (Amendment) Rules, 2019, under sub-
section (3) of Section 100 of the Rights of Persons with Disabilities Act, 
2016, along with Explanatory Note.

[Placed in Library. See No. L.T. 603/17/19]

II. A copy each (in English and Hindi) of the following papers:—

(i) (a) Annual Report and Accounts of the Shree Ramana Maharishi Academy 
for the Blind, Bengaluru, Karnataka, for the year 2010-11, together 
with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Academy.

(c) Statement giving reasons for the delay in laying the papers mentioned 
at (i) (a) above. [Placed in Library. See No. L.T. 679/17/19]

(ii) (a) Annual Report and Accounts of the Social Welfare Centre, Thrissur, 
Kerala, for the year 2010-11, together with the Auditor’s Report on 
the Accounts.

(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned 
at (ii) (a) above. [Placed in Library. See No. L.T. 731/17/19]
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(iii) (a) Annual Report and Accounts of the Social Welfare Centre, Thrissur, 
Kerala, for the year 2011-12, together with the Auditor’s Report on 
the Accounts.

(b) Review by Government on the working of the above Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned 
at (iii) (a) above. [Placed in Library. See No. L.T. 732/17/19]

(iv) (a) Annual Report and Accounts of the Devnar Foundation for the Blind, 
Secunderabad, Telangana, for the year 2011-12, together with the 
Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Foundation.

(c) Statement giving reasons for the delay in laying the papers mentioned 
at (iv) (a) above. [Placed in Library. See No. L.T. 677/17/19]

(v) (a) Annual Report and Accounts of the Devnar Foundation for the Blind, 
Secunderabad, Telangana, for the year 2017-18, together with the 
Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Foundation.

(c) Statement giving reasons for the delay in laying the papers mentioned 
at (v) (a) above. [Placed in Library. See No. L.T. 677/17/19]

(vi) (a) Annual Report and Accounts of the Manasika Vikasa Kendram, 
Andhra Pradesh, for the year 2011-12, together with the Auditor’s 
Report on the Accounts.

(b) Review by Government on the working of the above Kendram.

(c) Statement giving reasons for the delay in laying the papers mentioned 
at (vi) (a) above. [Placed in Library. See No. L.T. 676/17/19]

(vii) (a) Annual Report and Accounts of the Manasika Vikasa Kendram, 
Andhra Pradesh, for the year 2014-15, together with the Auditor’s 
Report on the Accounts.

(b) Review by Government on the working of the above Kendram.

(c) Statement giving reasons for the delay in laying the papers mentioned 
at (vii) (a) above. [Placed in Library. See No. L.T. 676/17/19]

(viii) (a) Annual Report and Accounts of the Uma Educational & Technical 
Society (Uma Manovikasa Kendram), Andhra Pradesh, for the year 
2014-15, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Society.
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(c) Statement giving reasons for the delay in laying the papers mentioned 
at (viii) (a) above. [Placed in Library. See No. L.T. 680/17/19]

(ix) (a) Annual Report and Accounts of the Sneha Society for Rural 
Reconstruction, Nizamabad, Telangana, for the year 2014-15, together 
with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Society.

(c) Statement giving reasons for the delay in laying the papers mentioned 
at (ix) (a) above. [Placed in Library. See No. L.T. 678/17/19]

Annual Reports and Accounts of Port Blair Municipal Council, Port Blair 
(2015-16) and (2016-17) related papers

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI 
G. KISHAN REDDY): Sir, I lay on the Table, a copy each (in English and Hindi) 
of the following papers:—

(i) (a) Annual Accounts of the Port Blair Municipal Council, Port Blair, for 
the year 2015-16, and the Audit Report thereon.

(b) Review by Government on the Annual Accounts of the above Municipal 
Council.

(c) Statement giving reasons for the delay in laying the paper mentioned  
at (i) (a) above. [Placed in Library. See No. L.T. 634/17/19]

(ii) (a) Annual Accounts of the Port Blair Municipal Council, Port Blair, for 
the year 2016-17, and the Audit Report thereon.

(b) Review by Government on the Annual Accounts of the above Municipal 
Council.

(c) Statement giving reasons for the delay in laying the paper mentioned 
at (ii) (a) above. [Placed in Library. See No. L.T. 634/17/19]

I. Notifications of the Ministry of Finance

II. Statement on Half Yearly Review of trends in recaipts and Expenditure in 
relation to the Budget

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND 
THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS 
(SHRI ANURAG SINGH THAKUR): Sir, I lay on the Table:–

I. (1) A copy (in English and Hindi) of the Ministry of Finance (Department 
of Economic Affairs), Notification No. S.O. 2691 (E), dated the 29th 
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July, 2019, amending Notification No. S.O. 3755 (E), dated the 27th 
November, 2017, to substitute/insert certain entries in the original 
Notification, framed under clause (1) of article 280 of the Constitution 
of India, read with the provisions contained in the Finance Commission 
(Miscellaneous Provisions) Act, 1951.

[Placed in Library. See No. L.T. 733/17/19]

(2) A copy (in English and Hindi) of the Ministry of Finance (Department 
of Financial Services), Notification F. No. IRDAI/Reg/9/160/2019, 
dated the 26th July, 2019, publishing the Insurance Regulatory and 
Development Authority of India (Registration of Insurance Marketing 
Firm) (Amendment) Regulations, 2019, under sub-section (3) of Section 
114 A of the Insurance Act 1938; and Section 27 of the Insurance 
Regulatory and Development Authority Act, 1999.

[Placed in Library. See No. L.T. 734/17/19]

II. A copy (in English and Hindi) of the Statement on Half Yearly Review of 
the trends in receipts and expenditure in relation to the Budget, at the end 
of the Financial year 2018-19, under sub-section (1) of Section 7 of the 
Fiscal Responsibility and Budget Management Act, 2003.

[Placed in Library. See No. L.T. 735/17/19]

Notifications of the Ministry of Home Affairs

गकृह मंत्रालय में रराजय मंत्री (श्री तनतयराननद रराय): महोदय, मैं निमिनिनखत पत् सभा पटि 

पर रखिा हँू:–

I. A copy each (in English and Hindi) of the following Notifications of the 
Ministry of Home Affairs, framed under sub-rule (b) of Rule 3 of the 
Passport (Entry into India) Rules, 1950:–

(1) S.O. 3676 (E), dated the 27th July, 2018, designating Kattupalli Seaport 
in Tiruvallur District of Tamil Nadu State as an authorized Immigration 
Check Post for entry into/exit from India with valid travel documents 
for all classes of passengers.

[Placed in Library. See No. L.T. 683/17/19]

(2) S.O. 4154 (E), dated the 25th August, 2018, designating Zokhawthar 
Land Check Post in Champhai District of Mizoram State as an authorized 
Immigration Check Post for entry into/exit from India with valid travel 
documents for all classes of passengers.

[Placed in Library. See No. L.T. 683/17/19]
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(3) S.O. 6390 (E), dated the 31st December, 2018, designating Port Blair 
Airport of Union Territory of Andaman and Nicobar Islands as an 
authorized Immigration Check Post for entry into/exit from India with 
valid travel documents for all class of passengers.

[Placed in Library. See No. L.T. 684/17/19]

II. A copy each (in English and Hindi) of the following Notifications of the 
Ministry of Home Affairs, framed under sub-clause (2) of Clause 2 of the 
Foreigners Orders, 1948:–

(1) S.O. 3677(E), dated the 27th July, 2018, appointing the Superintendent 
of Police, Tiruvallur District, Tamil Nadu State as the “Civil Authority” 
for the purposes of the said order for the Seaport Immigration Check 
Post located at Kattupalli Seaport of Tiruvallur District in the jurisdiction 
of Tamil Nadu State with effect from 13.07.2018.

[Placed in Library. See No. L.T. 683/17/19]

(2) S.O. 4155 (E), dated the 25th August, 2018, appointing the Superintendent 
of Police, Champhai District, Mizoram as the “Civil Authority” for the 
purposes of the said order for the Land Immigration Check Post located 
at Zokhawthar of Champhai District in the jurisdiction of Mizoram State 
with effect from 13.08.2018.

[Placed in Library. See No. L.T. 683/17/19]

(3) S.O. 5346 (E), dated the 22nd October, 2018, appointing Chief Immigration 
Officer, BoI Kannur as the “Civil Authority” for the purpose of the said 
order for the Immigration Check Post located at Kannur Airport, Kerala 
with effect from October 15, 2018.

[Placed in Library. See No. L.T. 683/17/19]

(4) S.O. 6391 (E), dated the 31st December, 2018, appointing the 
Superintendent of Police, CID, Andaman and Nicobar Police, Union 
Territory of Andaman and Nicobar Islands as the “Civil Authority” for 
the purposes of the said order for the Immigration Check Post located 
at Port Blair Airport in the jurisdiction of Union Territory of Andaman 
and Nicobar Islands with effect from 31st December, 2018.

[Placed in Library. See No. L.T. 683/17/19]

———— 
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MOTION FOR ELECTION TO CENTRAL SILK BOARD

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT AND THE 
MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): Sir, I move the 
following Motion:–

“That in pursuance of clause (c) of sub-section (3) of Section 4 of the 
Central Silk Board Act, 1948 (LXI of 1948), read with sub-rule (2) of Rule 
5 of the Central Silk Board Rules, 1955, this House do proceed to elect, in 
such manner as the Chairman may direct, one Member from amongst the 
Members of the House to be a member of the Central Silk Board to fill 
up the vacancy caused due to the resignation of Shri Neeraj Shekhar from 
the membership of Rajya Sabha w.e.f. 15th July, 2019.”

The question was put and the motion was adopted.

————

STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

Re. Unstarred Question No. 1807 answered on 9th July, 2019

सवरास्थय और पतरवरार ्लयराण मंत्रालय में रराजय मंत्री (श्री अश्विनी ्ुमरार चरौबे): महोदय, मैं 
“एकयटू इंसेफेिाइतटस ससड्ोम” (चमकी बुखार) से “बच्ों की मृतयु” के सबंिं में 9 जुिाई, 2019 

को राजय सभा में अिारा ंतकि प्रशि 1807 के तदए गए उत्तर के सशंोििाथ्ष एक तववरण (अंगे्ज़ी 

िथा तहनदी में) सभा पटि पर रखिा हंू।

————

VALEDICTORY REMARKS

MR. CHAIRMAN: Hon. Prime Minister, Shri Narendrabhai Modi, hon. Leader of 
the House, Shri Thaawarchand Gehlot, hon. Leader of the Opposition, Shri Ghulam 
Nabi Azad, leaders of various political parties and hon. Members, as the 249th 
Session of Rajya Sabha concludes today, as the Chairman of this august House, I 
owe to you all and the people of the country a brief account of the performance 
of the House over the last 35 sittings.

All of you may recall that on the last day of the previous Session which was 
the last before the General Elections held this year, I submitted a report to the 
people on the 13th February this year on the functioning of this House over the 
last five years from 2014 to 2019. While doing so, I shared my anguish over 40 
per cent of the precious time of the House lost on account of disruptions. I also 
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referred to significantly lesser number of Bills, 53, passed by this House than that of 
the other House during those five years. However, I then noted that the optimist in 
me awaits better days as we move on. I am glad that my optimism has come true 
during this Session. With great pleasure, I have a turnaround story to report to you 
all and, through you, to the people of the country who have been patiently waiting 
for such a run and turnaround in the form of a functional House breaking from the 
disruptive past. I compliment all sections of the House for collectively scripting this 
change. While presenting the positive narrative flowing from this Session, I seek your 
indulgence as I reel out quite a few comparative statistics. The facts that I present 
form the basis of ‘a new normal’ that this august House has risen to during this 
highly productive Session.

I am happy to go on record that this Council of States has lived up to the 
mandate of defending the federal spirit of our polity by standing up for the rights 
of the States. This has come out on three occasions during this Session, and 
the credit for this goes to both the Opposition and Ruling parties. Firstly, while 
passing the Motor Vehicles (Amendment) Bill, the provision of ‘consultation with 
the States’ had been converted into ‘concurrence of the States’ then and there. The 
second, in respect of the National Medical Commission Bill, the representation of 
the States has been substantially increased as against the initial provisions, then 
and there, by the Health Minister. I have to inform you that these two amendments 
made by this House have been agreed to by the other House also. In the third 
instance, the Government agreed to cancel the postal examination conducted in Tamil 
Nadu when Members raised the issue during Zero Hour. All of you collectively 
deserve appreciation for this spirit of mutual understanding and accommodation. 
If you raise an issue and the Government understands it and responds to it with 
a positive spirit, nothing can stop us from moving ahead. That has been proved 
on these three occasions.

The House had 39 debates on legislative proposals and issues of public importance 
through Calling Attention notices, Short Duration Discussions and one Half-an-Hour 
Discussion. I am happy to note that most of these debates were of good quality 
with all the sides effectively presenting their views and perspective, which are now 
a matter of record for posterity. As an illustration, I find it in order to refer to a 
former Chief Election Commissioner of the Election Commission of India writing a 
detailed article in The Hindu newspaper on electoral reforms entirely based on the 
debate in the House on that subject.
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After a long time, this House witnessed narrowing of divergence in terms of 
Bills passed by both the Houses of Parliament during this Session. At the start of 
this Session, I had invited the attention of all of you to the need for Parliament 
to function with a spirit of synergy between both the Houses. I am glad this has 
happened so quickly during this Session. During this Session, this House has passed 
32 Bills as against 36 Bills by the other House. With this august House turning 
more productive and purposeful, the negative coverage in the media has almost 
vanished, for the time being, of course. I am glad to notice, and so are you, with 
the detailed report by the media about the Bills introduced and passed around this 
time. I compliment all forms of media for their constructive support by providing 
a proper report.

Hon. Members, I would now like to present facts about the turnaround and 
the new normal that has been realized during this Session. In terms of legislative 
output, with the passage of 32 Bills during these 35 sittings, this Session is the 
best in the last 17 years, accounting for 52 Sessions. Thirty- five Bills were 
passed during the 197th Session in 2002. The best performance in this regard in 
the last 41 years, since 1978, for which Session-wise data is available, was 37 
Bills passed during the 131st Session in 1984. This Session is also the fifth best 
in the last 41 years.

The turnaround during this Session also came out clearly when viewed against 
the passage of a total of only 33 Bills during the last five Sessions, (244th to 
248th) put together. In terms of utilization of the available time of the House, 
that is, the productivity of the House, with 104.92 per cent productivity, this 
Session is the best in the last five years since 2014 and coming after 17 Sessions. 
During the last five Sessions, the productivity of the House ranged from a low 
of 7.44 per cent to a maximum of 65.60 per cent and the change is gratifying 
with the House reporting 100 per cent or more productivity for the first time 
in the last five years.

During this Session, no Business was allowed to be transacted for a full two-
and-a-half days besides occasional disruptions. A total of 19 hours and 12 minutes of 
precious time of the House was lost on this count. However, the House sat beyond 
the scheduled time on 19 days and gained around 28 hours.

Going by the total time spent on transacting business of different kind, with the 
total time availed of around 195 hours, this Session is the best of the 36 Sessions 

[Mr. Chairman]
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spread over the last 11 years since the 213th Session in 2008 the period from when 
such information is maintained.

It is pertinent to note that during the last five Sessions, the total functional 
time of this House has been only 173 hours and 33 minutes spread over a total 
of 88 sittings.

With 35 sittings, this Session is the longest in the last 14 years. The previous 
record being 38 sittings during the 204th Session in 2005.

In the context of different opinions expressed over the length of this Session, it 
is relevant to know that since the inception of Rajya Sabha in 1952 and till 2013, 
this House had 30 or above sittings per Session 27 times. Of these, 9 Sessions had 
35 or more sittings each. The longest session since 1952 was the 9th Session in 
1955 with as many as 50 sittings.

With a total of 151 Starred Questions taken for oral answers, this Session is 
the best in the last 14 years coming after 45 Sessions. The earlier record being 165 
questions answered during the 204th Session in 2005.

During the last five Sessions, a total of only 175 Starred Questions could be 
answered during 88 sittings highlighting the change in this Session.

In terms of percentage of Starred Questions orally answered, this Session clocking 
40.27 per cent is the best in the last 16 years and after 51 Sessions. The 198th 
Session in 2003 has logged 43.63 per cent.

With 5.50 Starred Questions answered on an average, this Session has set up a 
record in the last 15 years spanning 46 Sessions. During the 203rd Session in 2003, 
on an average 6.58 Starred Questions were answered.

With regard to Zero Hour submissions, this Session has recorded the best of 
all performance. With 326 Zero Hour submissions, this Session is the best in the 
last 20 years spanning 63 Sessions since the 186th Session in 1999. Before that no 
such Session-wise data is maintained here in the House. A total of only 241 Zero 
Hour submissions could be made during the last five Sessions. As compared to that, 
this Session marks very high.

A total of 195 Special Mentions were made during this Session marking it the best 
in 12 Sessions of the last four years. One hundred and thirty two such submissions 
were made during the 237th Session in 2015. A total of only 145 Special Mentions 
were made during the last five Sessions.
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This, in effect, means that with this Session being more functional and productive 
with substantially reduced disruptions, a total of 520 issues of public importance 
could be raised and brought to the notice of the Government.

At this juncture, I would also like to make another important point. Zero Hour 
and Special Mentions give a very good opportunity to all sections of the House to 
raise matters of urgent public importance concerning their area, State, region and 
the country even. Of the total Zero Hour submissions and Special Mentions made 
in this Session, the ruling alliance accounts for 36 per cent of them only. This 
drives home the point that disruptions deprive other parties most of the opportunity 
of raising such issues.

The Zero Hour submissions and Special Mentions made during this Session 
covered a wide range of important issues, including rising drug abuse and trafficking, 
illegal organ trade, human trafficking, forced religious conversions in Pakistan, 
growing population and also growing pollution and their consequences, rising road 
accidents and also its casualties, need for interlinking of rivers in the context of 
floods and drought, fake news on social media, crisis in the real estate sector Faulty 
hip implants, obscenity in print and electronic media, Minimum Support Prices for 
farmers, checking migration from rural areas, reservation for women in legislatures, 
justice for the States under the 15th Finance Commission, protection of wetlands, 
promoting organic farming, enforcement of cyber laws, game safety guidelines for 
safety of children and even shortage of hearse vans in hospitals etc. Disruptions like 
in the past would not have made this possible. I want everyone of you to please 
understand this. So, let us not return to disruptions. Let us stay with the new normal 
of this session.

Hon. Members, the people of our country have witnessed during this Session 
what a functional Parliament means and they are acknowledging it and so is the 
media which plays an important role in amplifying the message flowing out of a 
functional Parliament. Having reached a new normal in this Session, the task now 
before all of us is to sustain it without getting back to old ways. The Bills passed 
during this session have been very significant in terms of their impact on the social 
and economic landscape of our country. Passing of the Muslim Women (Protection 
of Rights on Marriage) Bill, widely known as the triple talak bill is the most far-
reaching social reform legislation in the last over 60 years since the passage of Hindu 
Code Bills. Though there were some differing perspectives, — Members have got a 

[Mr. Chairman]
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right to express their views on some provisions of this Bill, -- the broad spirit of 
the unity with which this House cleared this Bill is praiseworthy and I compliment 
all sections of the House for the same. The Jammu and Kashmir Reorganisation Bill 
is another historic legislation. Both these legislations seek to address legacy issues. 
The national security eco-system has also been further strengthened with the passage 
of related Bills during this session. At the end of it, all of you have reasons to go 
back with smiles on your faces having scripted the much needed turn-around in the 
functioning of this august House. I whole heartedly compliment all of you for the 
same. And, also, I owe special thanks to the Deputy Chairman, Shri Harivansh, -- 
though new to this responsibility, he has conducted the House in the most remarkable 
manner -- all the Members on the Panel of Vice-Chairmen, Secretary General and 
his team of hardworking and committed officials and staff, and the Watch and Ward 
personnel for their untiring efforts during this long session.

Another important highlight of this Session is, many Members spoke in their 
mother tongue. That is a happy news for the country, happy news for me also 
personally. Even if sometimes you don’t understand the language, we feel at home 
because people are speaking in our language. If we practice this in the coming days, 
with the improvement of the translation system further, we will be able to create a 
new record, a new norm and the best practice so that the others also can follow the 
same. I also thank the media for the sustained interest all through this Session and 
enhanced coverage of the proceedings of the House. But, I want to tell the media, 
our Members sat for longer periods than your members in the gallery. I have been 
noticing it. The media also should take note of it. You want to cover only, what 
you call, the early hours. I want to just tell the media, because you are the means 
of communication to the people, do justice to your responsibility by highlighting our 
responsibility or irresponsibility if that is there. I am not dictating anything to you. 
But, you have a duty to see to it that when the House sits up to 9.00 P.M., 10.00 
P.M. or 10.30 P.M., your people should also sit, like by having rotation. So, that 
is my advice to the media. After all, they are also independent in this country and 
they have got the right to do whatever they want. At the same time, they have a 
responsibility because we are inviting you to the Session and you have the access 
to what is happening here. So, you also have a responsibility to do this.

Before I conclude, I want to say one thing. I don’t want to take the names; 
others may think otherwise. Some of the new Members, who have come to this 
House, I am so impressed by their conduct, by their contributions and the study 
they are making, and particularly, we are actually showing that we are the Council 
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of States. Certain Members are making study about their State and then highlighting 
the need for Central attention, to their State- related issues, while speaking on the 
other issues also. A very good beginning has been made, and I hope that in the 
coming days, they will continue the same. I have also seen that the cooperation 
between the Ruling Party and the Opposition is also improving comparatively. It 
should improve further. There has to be a dialogue outside the House on more and 
more occasions, so that such situation can be avoided.

I owe an explanation as to why in the morning I became a little unhappy when 
somebody said it. I was told that, I do not want to say anything about it, but, Anand 
ji was also there, that there is broad agreement, that is why, and that too, Jallianwala 
Bagh is a historic occasion, there is no party politics in this, I had permitted the 
Minister. Had I known that there is some problem, either I would have gone for the 
regular route of discuss, debate and dispose or I would have asked them to postpone 
it. But, if more and more interactions are there, it will be more easy for smooth 
functioning of the House, and if anybody violates it, of course, the rules are there, 
and the Chair will take its own way. This is the report I wanted to place before the 
nation and the people. Now, let the National Song “Vande Mataram” to be played.

NATIONAL SONG

(The National Song, “Vande Mataram”, was then played)

MR. CHAIRMAN: Please sit down: कृपया एक तमिट के तिए बठै जाईए। ...(वयवधरान)... 

I have an announcement to make. After discussing with the leaders, in fact, we wanted 
to adjourn the House after obituary reference to Shrimati Sushma Swaraj ji, who has 
been our colleague. But, as today is the last day of the Session, we had some formalities 
to be completed. Then, I have included some Business, and we have completed that 
Business also.

As a mark of respect to the departed soul, and also today, I wanted to adjourn 
the House and then meet again, but, now we have paid our homage, and also we 
have completed our Business, so, the House stands adjourned sine die.

The House then adjourned sine die at fifty three minutes 
past eleven of the clock.

————

[Mr. Chairman]
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